- IN THE CENTRAL ADMINIS TRATIvE TRIBUNAL /i::>
PRINCEPAL JENCH

O.As No,1800/ 1989
New D21lhi, dated the 15th Aoril, 19%,
Hon'ble Sh.B.N.Dhoundiyal, Memte r{a)
Hon'ihle Sh, B.3. Hegue M.moer(JLdlc1al)

Shri Ganesh Rgm

S/o Shri Rzghublr

R/0 Type- ITI pe rmanent

Stafi Colvny, Badarpur,
Ne w De1hi-44 |

cr

|
I " ee.. Fpplicam
{Non: for the applicant)
i

' Versus

|
|
1. Union of India, Secretary,Mini SLJ.Y of
"~ zducation, Gentral Se ctL.,N» w Lelhi
2. Delhi Admn.through Chief secretary,
‘ Delhi #dmn .01d.5zctt. Alipur Rod,
Lelhi

3. Director of Education, Yelhi wducation,
Directorate, Old.sectt.,lelhi

4., UDeputly PVirector of = duc . Jtmn Technical
and Science Branch, Link : acx ,Ny/Delhi

5. Administrative Offlcer,ﬁstb.Brancn
Dlrectorate of Sducation, Old.Sectt.,Uelhi

«o.s Hespondents

(By Advocate Mrs.Avnish shlawast )

ORDZR{0AAL)

{(Hon'ble Shri B.N.Dnhoundiyal, Membe r{a))
This application has heen filed by Shri Genesh
Ran who is working as Museum AsSistant in the Science Centre cum

Gentral vworkshop No.II, Vasant Vihar. He is aggriewed that he
has . peen den:;thL’, . promotion to the post of Garpenter
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proceed

2 K 1o o3 ~ . . p - ' ~ .
Jgoing to ke filled by the recruitment of othe rsice

the aoplicant who was interviswed on 18, 10,1985 . He LYIYS

£~ » =~ 13 L2 . KN . : i . . ~ .

Ior a alrectlion to the respondentis %o con’imm him as
Carlente m-Cum-mistry.

2. This caose was fixed in the fivst 10 cases with &

not/e 'to' the counsel that 10 Ceses are posted peremplorily.
for final hearing. This case has e en colled out Lvdce
none is present on behalf of the opplicant. e there fore
todlpcc it of on the basis of th2 pleadings and

! N

the submissicns mzde by the le armed counsel for the re sponcEnts,

Hovewver, he failad in the s2lection, The leamad counsel for

the mspondznts drzw our atiention to the Recouitment Aulss |
for the post of carpenter notified on 12.1_0.722(.;13-“1n.ﬁ.i)
Gnly machanics in the pay scale of 720.540 with 2 years of

service are eligible for promeotion. 3ince the gpplic ant does

in this category, he is not eligille for promoticn for

pure
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which 331% of the posts are reserved. 656.2% of the posts are
filled up by Rirect Recruitment and the applicent failed to

be slected in this q(;‘(j"c\a';;.'
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4, In view of the aforesaid consideration, it is clear
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right

that the epplicent cennot clalm as/matter ¢




gromotion to the post

however be considere
when vat anclas arise

is disposed of vdth

No costs.
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